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O R D E R 

PER KUL BHARAT, VICE PRESIDENT.: 

 This appeal, filed by the assessee, against the impugned 

order dated 23/12/2024 of learned Commissioner Income Tax 

(Exemption), Bhopal [hereinafter referred as the “Ld.CIT(E)”], 

rejecting the assessee’s application for registration u/s 80G(5) of 

the Income Tax Act, 1961 (hereinafter referred to as the “Act”), 

pertaining to the assessment year 2021-22. The Assessee has 

raised the following grounds of appeals: - 

“1. On the facts and circumstances of the case, the Ld. Commissioner of 
Income Tax (Exemptions) was not justified in rejecting the application in 
Form 10AB for registration under Section 80G of the Income Tax Act, 1961, 
solely on the ground of the absence of Section 12AB registration, without 
properly appreciating the facts and efforts made by the appellant to 
comply with the requirements.  

2. On the facts and circumstances of the case, the Ld. CIT (E) erred in 
rejecting the application for Section 80G registration by failing to 
acknowledge that the appellant had already submitted all requisite  
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documents and that the rejection of the Section 12AB registration was 
under appeal before the appropriate authority.  

3. On the facts and circumstances of the case, the learned Ld. CIT (E) 
failed to consider that procedural delays in granting Section 12AB 
registration should not be a reason to deny Section 80G approval, 
particularly when the appellant is engaged in genuine charitable activities 
and has provided sufficient evidence of compliance with statutory 
conditions.  

4. On the facts and circumstances of the case, the Ld. CIT (E) did not 
adhere to the principles of natural justice by rejecting the application under 
Section 80G without granting the appellant a fair opportunity to present its 
case in light of the pending appeal for Section 12AB registration. 

5. On the facts and circumstances of the case, the order of the Ld. CIT(E) 
rejecting the Section 80G application dated 23.12.2024 is unjustified, 
procedurally unfair, and against the principles of natural justice and 
equity. 

6. The appellant craves leave to add, alter, amend, or omit any ground of 
appeal at the time of hearing.” 

2. The only effective ground in this appeal is against rejection 

of application filed by the assessee in form no. 10AB seeking 

registration u/s 80G(5) of the Act. 

3. We have heard rival submissions and perused the material 

available on record. The assessee filed an application for 

registration u/s 80G on 23.12.2024 with Ld. CIT (Exemptions), 

Bhopal.  We noted from the order of Ld. CIT (Exemptions) that 

the hearing by the Ld. CIT (Exemptions) was fixed i.e. 

17.10.2024, 05.11.2024 & 19.11.2024 on which dates, nobody 

attended on behalf of assessee and the Ld. CIT (Exemptions) 

rejected the application of the assessee seeking registration u/s 

80G of the Act on the ground that an application seeking 

registration u/s 12AB of the Act was rejected vide order dated 

17.08.2023. It is stated that the order dated 17.08.2023 has 

been set aside by the Tribunal in ITA. No.127/JAB/2024 vide 

order dated 07.01.2025. This fact is not rebutted by the Revenue. 

Under these facts, we deem it proper and to sub-serve the 

interest of justice hereby set aside the order of Ld. CIT 
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(Exemptions) and restore the matter back to his file for decision 

afresh. The grounds raised by the assessee are allowed for 

statistical purposes.  

4. In the result, the appeal of the assessee is allowed for 

statistical purposes. 

 Order pronounced in the open Court on 11/06/2025. 

 

Sd/- Sd/- 
[NIKHIL CHOUDHARY] [KUL BHARAT] 

ACCOUNTANT MEMBER VICE PRESIDENT 
 

DATED:11/06/2025 

Vijay Pal Singh, (Sr. PS) 
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